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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: 0t-'; IRGILP Dated: /0512025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Ayush Bhardwaj 
Sb Shri Rajinder Kumar 
Rio H.No. 36, New Company Bagh, Cina1 Road, Tehsil & District 
J a mm u 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.Vo.JK-222-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registrar Administration 

No: 1 /RG/LP Dated: ! /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ayush Bharclwaj , Advocate 

for information and necessary action. 

(Registrar Administratiop) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PRO VI SIONAL 
ENROLLMENT 

NOTI FICATION  

No: 1&2- 2: c,S IRGILP Dated: / /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Ashaq Hussain Wani 
SIO Shri Guizar Ahmed Wani 
RIO Cool Tehsil Cool District Ramba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\'o.JK-221-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

,. 
(Mohammad Yasin Belgh) 
Registrar Administration 

No: 2 2 /RG/LP Dated: /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Ramban 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ashaq Hussain Wani, Advocate 

for information and necessary action. 

(RegistrrAdministration) 



(Registrar Administratio 
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I-UGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  14( - 1-s IRGILP Dated:  / /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Arushi Rakwal 
1)10 Shri Mohan Singh 
RIO Village Chak Rakwalan, Tehsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\'o.JK-220-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

(Mohamthäd Yasin Beigh) 
Reg istr, 

No:  --1 2-> IRG/LP Dated: ) /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Udhampur 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Arushi Rakwal, Advocate 

for information and necessary action. 

Administration 
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1-UGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLM ENT 

NOTIFICATION  

No:  N IRGILP Dated:  tS  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Anushka Bakshi 
DIo Shri Rajesh Bakshi 
Rio H.No. 795, Janipur Colony, Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\T o.JK-219-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Moham  Yasin Beigh) 
Registjar Administrtion 

No: 21 c /RG/LP Dated: ) c /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anushka 13aksh1 , Advocate 

for information and necessary action. 

1 
(ReaistraiTAdministration) 



UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  ? f 17 c)SIRGILP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Anurn Pathan 
1)10 Shri Mohd Ayoub Khan 
RIO Potha, Samote Ward No. 3, Tehsil Surankote District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\T0.JK-218-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(MohamiIThd Yasin Beigh) 
Regis Administrion 

No:  c c,0rIRG/LP  Dated: ) /05/2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anum Pathan, Advocate 

for information and necessary action 

(Regstra  ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No: c2c/RGILP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Anuj Sharma 
S/O Shri Jung Bahadur Sharma 
RIO House No.311 Mast Garh, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-21 7-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(MohamiIiâd Yasin Beigh) 
Regist ar Administration 

No: 2-S I 'f 2- 7cf /RG/LP Dated: lS /05/2025 1) 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Anuj Sharma, Advocate 

for information and necessary action 

(Registrar Administration) 



(Registra?Administration 
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iIIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  -t?-6 O,_c,RG/LP Dated: /0512025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Vis. Anj all Satnami 
1)10 Shri Dhananjay Satnami 
RIO Sector -3, L-1.No.341 Channi Himmat, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

.\ro.JK_216_2025 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registrar Administrtion 

No: IRG/LP Dated: ) /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anjali Satnami, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  -c- Lo)-cIRG/LP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Anisa Khanam 
1)10 Shri Mohcl Mukhtar 
RIO Village Han, Tehsil Surankote, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\0.JK-215-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

(MohamiWãd Yasin Beigh) 
Registrr Administ1jation 

No: lr— ,/RG/LP  Dated: Ic /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anisa Khanam, Advocate 

for information and necessary action 

(Registrar Administration) 

Dated: )S  /05/2025 
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hUGH COURT OF JAMMU & KASHMIR AN!) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 4uf 'SIRGILP Dated: 105/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Anil Kumar 
Sb Shri Jugal Kishore 
Rio Ward No. 8, Kathua Jarai Chowk Kathua, Parliwand near Peer 
Baba, Tehsil and District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\T o.JK-214-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohamrnat1Yasin Beigh) 
Registrar Administration 

No: _$ /RG/LP Dated: I c /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Anil Kumar, Advocate 

for information and necessary action. 

\----:. 
(Regstrar Administratioii) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising pow'ers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No:  1Y?-' oS /RG/LP Dated: )S /05/2025 

    

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Arnreen 
D/O Shri Mohd Iqba1 
RIO Mohore, Kund Mahore, Tehsil Mohore District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

.\o.JK-213-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
. 

(Moham mad Yasin Beigh) 
Registrar Administtion 

rt 4\\? 

No: 2 I /RGILP Dated: /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Reasi 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Amreen, Advocate 

for information and necessary action. 

(Reg straFAdministration) 
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UIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:  f-(2- o2-cIRGILP Dated:  1.  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. AmirAjaz 

SIO Shri Malikzada Ajaz Ui Haq 

RIO Topa, Upper Dudaj Tehsil Darhal District Rajouri. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

Ao.JK-212-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registjar Administration 

No:  2- S' I c - c/RG/LP Dated: LS' /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Rajouri. 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. AinirAjaz,Advocate 

for information and necessary action. 

(Regstrar Administratio 
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[UGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: do-c IRGILP Dated: ?~' /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Akanksha Chib 
I)/o Shri Davinder Singh Chib 
Rio Palli Demote, Tehsil & District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

\o.JK-211-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Regisar Administr,tion 

No:  3 (i4 /RGILP Dated: ( /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Akanksha Chib, Advocate 

......for information and necessary action. 

(Reg\istrar Administration) 



(Moham Yasin Beigh) 

IIIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 8 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  1'-(-o IRGILP Dated:  t$   /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Aditya Yogi 
SIO Shri Maharaj Krishan Yogi 
RIO Bungam Martand, Tehsil Mattaii, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.vo.JK21O2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar AdministrAtion 
11 

No: S0 f-6 /RG/LP Dated: /05/2025 J 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mi. Aditya Yogi, Advocate 

for information and necessary action. 

(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTiFICATION  

No: jL Cf /RG/LP Dated: 1 /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Abheet Sangotra 
S/O Shri Naresh Ku mar Sharma 
RIO 65 Garhi Bishna, Jourian, Tehsil Khour, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-209-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Mohamlnadlasin Beigh) 

Registr,r Administrtion 

No:  . c0 /RG/LP Dated: ) /05/2025 ii - /b \U\ 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abheet Sangotra, Advocate 

for information and necessary action. 

I 

(Registrar Administration) 



n 

UIGH COURT OF JAMMU & KASHIVIIR ANt) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  1'-( 2-cIRGILP Dated: / c /05/2025 

    

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Abhay Sharma 

SIO Shri Kamal Kumar Sharma 

RIO H.No 368 Lower Mast Garh, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

.\o.JK-208-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Moham 

Regist arAdmini tration 

No:  S - IRG/LP Dated: 1 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar  for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhay Sharma, Advocate 

for information and necessary action. 

(Registrar Administration) 

Yasin Beigh) 



No: 2- /RG/LP Dated: /05/2025 

(Mohamthãd Yasin Beigh) 
Regista\r Adminislation 

\ 

UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated:  /~  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mi. Abdul Rehman 
S/O Shri Khadam Hussain 
RIO Saroola Tehsil Manjakote District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-207-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Rajouri. 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. VI,. Abdul Rehman, Advocate 

for information and necessary action. 

(Rgistrar Administration) 



dministration) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: /RGILP Dated: K /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Aaditya Ashok Magotra 
5/0 Shri Ashok Ku mar Magotra 
RIO 57/4 Channi Himmat, Tehsil BahLi District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-206-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Moham mad Yasin Beigh) 

Registrar Administration 

No: ' /RG/LP Dated.if /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aaditya Ashok Magotra, Advocate 

for information and necessary action. 



40 

hIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising po'ers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  1 O1 cS-a c,2-c IRGILP Dated:  I /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Mamta Dcvi 
1)10 Shri Bat Krishan 
RiO Hanzal Marwah, Tehsil Marwah, District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

\o.JK-245-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Mohammad Yasin Beigh) 
Registra; Administation 

No: 2- c)q -  /RGILP Dated: I ~ /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kishtwar 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mamta Devi, Advocate 

......for information and necessary action. 

(Registrar Administration) 



(R'eg istrá dministration) 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLM ENT 

NOTI FICATION  

No: ' )-' IRGILP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Mahima Chowdhary 
1)10 Shri Mohd Sadiq 
Rio H.No. 566 Sultanpur Near SBI Bank Janipur, Tehsil & District 
a mm u. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

;\o.JK-244-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
'f-i .  

(Mohammad Yasin Beigh) 
Registrar Administr,tion 

No: )- /RG/LP Dated: ( /05/2025 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mahima Chowdhary, Advocate 

for information and necessary action 

Dated: / < /05/2025 



hIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated:  iS  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Mahima Badyal 
DIo Shri Radha Krishan Badyal 
Rio Hatta Kishtwar near Ashttbhujja Mandir, Tehsil & District 
Kis h twa r 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-243-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 
Registrar Administration 

No: /RGILP Dated: 1 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kishtwar 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mahirna Badyal , Advocate 

......for information and necessary action 

(Registrar Administration) 



(Registrar Administration) 

37 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: '°? )e2S /RG/LP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Kushla Kumari 
Dl() Shri Sudershan Kumar 
Rio Flat No.1009, Block—C, Royal Net-II, Extn-1II, Ideal Enclave 
,Trikuta Nagar, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-242-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provsional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 
Registrar Administration 

No:  -  ¶ o S' (2- /RG/LP Dated: /~ /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kushla Kumari, Advocate 

for information and necessary action. 

/ 



(ioham'imãd Yasin Beigh) 
Registrr Administrtion 

By Order 
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HIGH COURT OF JAMMU & KASHM1R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: e -ç IRGILP Dated: Ic' /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Khushboo Sharma 

DIo Shri Pawan Kumar Sharma 

Rio H.No. 69, Kucha Nahar Singh Parijtirthi Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

.\o.JK-241-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: 21f - IRG/LP Dated: I /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Khushboo Sharma , Advocate 

for information and necessary action. 

(Reg istrâ1 

) 

—;-----

dministratipn) 



hIGH COURT OF JAMMU & KASHMIR AN!) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Ic)-ç IRGILP Dated:  !'  /0512025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Ketan Kumar 
S/O Shri Sunil Kumar 
RIO Ward No 12, Tehsil Hiranagar, District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

:vo.JK-240-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Mohammad Yasin Belgh) 
Registrar Administrtion 

No: — IRG/LP Dated: t' /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kathua 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ketan Kuniar , Advocate 

for information and necessary action. 

(Registrar Administraqpn) , 



[UGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2-b)-c IRGILP Dated: ic /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Kartik Khajuria 
SIO Shri Anil Kumar Khajuria 
RIO V.P.O Prat Tehsil Sunderbani District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-239-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 
RegistrajAdm inistration 

No: 2S' 4 - /RG/LP Dated: I S' /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Rajouri 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Kartik Khajuria, Advocate 

......for information and necessary action. 

(Registrar Administration) 



II IGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: ).o)-c IRGILP Dated: ) C /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Jhanvi Sharma 
DIo Shri Amit Magotra 
Rio Village Bara, Tehsil Vijaypur, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

.'o.JK-238-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 
Registrar Adminitration 

No: 7_ ?/RGILP Dated: < /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Councit of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Samba 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Jhanvi Sharnia , Advocate 

for information and necessary action. 

'____-4 . 

(Registrar Administration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /(8 ) 2e-c IRGILP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Jashandeep Kour 
1)10 Shri Devinder Singh 
RIO VPO Raika Labanah, Tehsil Ramgarh, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.v0.JK237202s  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohamm"ad-Yãsin Beigh) 
Regist1ministration 

No: 2-~'-( 1, - t)-/RG/LP Dated: / S /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Samba 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Jashandeep Kour, Advocate 

for information and necessary action 

(Rgistrar Administratioj) . 



3 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGiLP Dated: IC /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Jahnvi Mahajan 
1)10 Shri Bharat Bhushan Gupta 
RIO Near Petrol Pump Kuleed Tehsil & District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

\o.JK-236-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provsionaI licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Mohammad Yasin Beigh) 
Registrar Administration 

No: fc 7r-(/RGILP Dated: jc /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kishtwar 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Jahnvi Mahajan, Advocate 

for information and necessary action. 

\___- 
(Registrar Administration) 



I-UGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: t(U 2c2c /RG/LP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Ishika Sambyal 
DIO Shri Devinder Singh 
R/O Kehli Mandi, Mohalla Upperla, Ward No. 14, Tehsil & District 
Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-235-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 
Registrar Administration 

No:  -S 3 L /RG/LP Dated: ! /05/2025 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Samba 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ishika Sambyal, Advocate 

for information and necessary action. 

(Registrar Administration) 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  1L((ç. o)S IRGILP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Irfana Akhtar 
DI() Shri Chularn Mohi-Ud-Din Malik 
Rio (;iIab (;at-h, Tehsil Mahore, District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

i\o.JK2342o25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

ByOrder 
(Mohammad Yasin Beigh) 
Registr. r Administration 

No: i—C/RG/LP Dated: ! /05/2025 i -vJ 1'  

Copy forwarded to the: - 
1. Principat District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Reasi 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Irfana Akhtar, Advocate 

for information and necessary action. 

'j,..tJ 

(Registrar Administration) 

Dated: I S /05/2025 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: U-(N )O)c /RG/LP  Dated: t5 /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. lmran Nabi 
S/O Shri Gh. Nabi 
RIO Usmaniya Mohalla, BT 1st  Ward No .5, Tehsil & District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

\o.JK-233-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provjsionaI licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 
Registrar Administration 

No: ,-c'3 — /RGILP Dated: Ic /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kishtwar 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. lmran Nabi , Advocate 

for information and necessary action. 

(RegJstràr*dTtiinistration) 

/ 



(Registrar Administration) 
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UIGH COURT OF JAMMU & KASIIMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2e2- IRGILP Dated: I /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Habib Ur Rehman 
SIO Shri Noor Mohd 
Rio Village Kathar, Tehsil Maira Man drian, District Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-232-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provionaI licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registra,x Adminis ration 

No: 2-'3 )2- - V( /RG/LP Dated: I /05/2025 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Jamniu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Habib Ur Rehman, Advocate 

for information and necessary action. 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: I2- .ô)- /RG/LP Dated: ?S /05/2025 

    

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Gowhar Naveed 
SIO Shri Firdous Hussain Rather 
RIO Mohalla Faridiya, Doda City, Ward No. 16, Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\To.JK_231_2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

soucjht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registrar Administation 

No:  -24-2fl /RG/LP Dated: ).( /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Doda 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Gowhar Naveed, Advocate 

for information and necessary action. 

(g I sdnist on) 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  N1 -" IRG/LP Dated:  1  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Geetanjali 

DIo Shri Bali am Singh 

RIO W.No.2, Tehsil & District Klathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

:\'o.JK-230-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of prov(sional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
- 

ohamTrräd Yasin Beigh) 
Registrr Administration 

No: '1S C1 3c1/RG/Lp Dated: ) /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kathua 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Geetanjali, Advocate 

for information and necessary action 

1 

r 1  

(Reçstrar Administration) 
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hIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFI CATION  

No: 7 1f'c  /RG/LP Dated: / c /05/2025 

    

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Fareed Ahmed 
SIO Shri Maneer Hussain 
RIO Dhargloon Bakerwala, Tehsil I3a1akote, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

"So.JK-229-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(MohamilTaclYasin Beigh) 
Registrar Administ1iation 

No: /RG/LP Dated: t /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Poonch 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same; 
7. Mr. Fareed Ahmed , Advocate 

for information and necessary action. 

(RegistraiAtffiuinistration) 



1) 

(Mohammad Yasin Beigh) 
Registrr Administration 

By Order 

(Rgistrar ininistration) ( 

UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CAT ION  

No: I48 -c IRGILP Dated: 1 /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Fahad Bin Ashraf 
S/O Shri M.M Ashraf 
Rio Lane NO. 4, Narwal Bala, Karyani Talab Bathindi, Tehsil Bahu 
I)istrict Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-228-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: — -/RGILP Dated: ic /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Fahad Bin Ashraf, Advocate 

for information and necessary action. 



(Registrar Administratiop) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTIFI CATION  

No: N C?e /RGILP Dated:  <  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Dhanakashi Pandita 
DIO Shri Shiv Kumar Pandita 
Rio H.No 56, Vasik Dera, Tehsil Bhaderwah, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-227-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(MohamiId Yasin Beigh) 
Registrar Administration 

No: 2-- /RG/LP Dated: ) c /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Doda 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Dhanakashi Pandita, Advocate 

for information and necessary action. 



21 

UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No: IRGILP Dated:  ?'  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Bunny Sharma 
SIO Shri Veci Raj Sharma 
Rio Village Muchrota Kalan, P.O Shiva, Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.'vo.JK-226-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registrar Administration 

No: ( '- /RG/LP Dated: I c /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Doda 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bunny Sharma, Advocate 

for information and necessary action 

cJ 

(Registrar Administration) 
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1-UGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  N /RG/LP Dated:  ic  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Bhawani Thakur 
S/O Late Shri Shakti Singh 
RIO H.No 45, Lane No.06, Karan Nagur, Tehsil & District Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-225-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohamrriãd Yasin Beigh) 
Registr,r Administration 

fl 

No: -2- — /RG/LP Dated: /. /05/2025 ' 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bhawani Thakur, Advocate 

for information and necessary action. 

(RegistraIActñiinistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: c )S /RG/LP Dated:  )<  /05/2025 
'a 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Bharat Bhushan Taiwar 
S!O Late Shri Tilak Raj Taiwar 
Rio 696-A Gandhi Nagar, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

.Vo.  JK-224-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registr,rAdministratjon . 

No: 'lSc /RG/LP Dated: IC /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bharat Bushan Taiwar, Advocate 

for information and necessary action. 

.'. -.. 

(Restrar Administration) 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )4'-! O -S /RGILP Dated: < /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Azhar Farooq 
SIO Shri Mohd Farooq 
RIO Naka Manjhari, Tehsil Mendhar District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\'o.JK-223-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(MohamIwad Yasin Beigh) 
Registrar Administrtion 

No: - /RG/LP Dated: )' /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Poonch 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Azhar Farooq, Advocate 

for information and necessary action 

(Registrar Administration) 
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hiGh COURT OF JAMMU & KASHMIR AM) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No: t~) c3-ç IRGILP Dated:  1'  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Rahul Dogra 

Sb Shri Gurdev Raj 

Rio Chak Maiai, Khour Tehsii Khour District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

;\0.JK-265-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provifional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
1) 

(MohamiIiãd Yasin Beigh) 
Registrar Administration 

A 

No: 2_<1-u - 2<  /RG/LP Dated: /C /05/2025
I ML\ 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rahul Dogra, Advocate 

for information and necessary action. 

,Th .  
(Rgistrar Administrtion) 

/ j 



(Registrar ministration) 
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1-uGH COURT OF JAMMU & KASIIMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOT IF I CAT ION  

No: c )- IRGILP Dated:  1G  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Radhika Wazir 

DIO Shri Narayan Parshad Wazir 

RIO Village Wazir Kotly, Tehsil Bhaderwah, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

\To.JK_264_2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(loharnlWãd Yasin Beigh) 

Registraj Administration 

No:  -Si2--- II IRGILP Dated: I /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Doda 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Radhika Wazir, Advocate 

for information and necessary action. 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No:  1.Si-' J.o2-c IRGILP Dated: i /05/2025 

It is hereby notified that vide High Court  Order Dated 07.05.2025 

Ms. Radhika Sharma 
DIo Shri Subash Chancier 
Rio Ward No. 2, House No. 78, Muraclpur Tehsil and District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-263-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(MohamftracfYasin Beigh) 

Registrar Administration 

No: 2-o-(-1( /RG/LP Dated:  I /05/2025 -' 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Rajouri 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Radhika Sharma, Advocate 

for information and necessary action. 

(Registrar Administration) 
(I 



(Mohammad Yasin Beigh) 
Registrr Administr.1tion 

No:)6r03 /RG/LP Dated: /  /05/2025 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: l~2- )- 5)S IRGILP Dated: 1 105/2025 

    

It is hereby notified that vide High Couit  Order Dated 07.05.2025 

Ms. Priyanka Singh 
DIo Shri Jagmohan Singh 

Rio Village Sunail, Tehsil Akhnoor District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

I\ro.JK_262_2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and  Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wino Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Priyanka Singh, Advocate 

for information and necessary action. 

(RegjstrarAdministration) 
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HIGH COURT OF JAMMU & KASHMIR AN!) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI F IC ATI ON  

No: t2-4 2)-' IRGILP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Priya Kaith 
Dlo Shri Suram C hand 
Rio Garhi Ward No. 02, Tehsil Jammu North, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-261-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasln Beigh) 

Registrar Administrtion 

No: 2 - 9  /RG/LP Dated: L /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Priya Kaith , Advocate 

for information and necessary action. 

(Registrar Administration) 
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hUGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No:  Kfl  )c,S IRGILP Dated: I /05/2025 

    

It is hereby notified that vide High Couit  Order Dated 07.05.2025 

Mr. Pratyaksh Deoria 
SIO Shri Parjog Raj 
RiO Deoray Kubbay, P.O Kartoop, Tehsil Marh, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\ro.JK_260_2025 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

ByOrder . 

(Mohammad Yasin Beigh) 
Registrar Administrtion 

No: ?-C - (  /RG/LP Dated: i c /05/2025 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Pratyaksh Deoria, Advocate 

for information and necessary action 

(Registrar Administratipn) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 1~b )- IRGILP Dated:? V  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Poornima Jojra 
1)10 Shri Romesh Chander 
RIO W.NO 7 11.No. 74 Tehsil R.S Pura, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

o.JK-259-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

Registrar Administration 

No: )_c!,c6-'3/RG/Lp Dated: ic /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association Jammu 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Poornirna Jojra, Advocate 

for information and necessary action. 

(Registrar Administration) 



(Mohammad Yasin Beigh) 
Registraj Administrtion 

No:  2- /RG/LP Dated: jc /05/2025 

UIGH COURT OF JAMMU & KASHMIR AN1) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  tI IRGILP Dated:  t c  /05/2025 

It is hereby notified that vide High Court Order Dated 07.052025 

Mr. Paras Mankotia 

Sb Shri Pawan Singh Mankotia 

Rio Village Amwara Tehsil Majalta Djstrict Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

\o.JK-258-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of proviionaI licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Udhampur 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Paras Mankotia, Advocate 

for information and necessary action. 

\ 

(Registrar Administration) 
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UIGH COURT OF JAMMU & KASHM1R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  !~R 2ô)-c IRGILP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

MI. Nizarn Din 

Sb Shri Lal Din 

Rio Sehora PlO Bishnah ,Tehsil Bishnah District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

v0.JK-257-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Moham mad Yasin Beigh) 

Registrar Administration 

No: -10  -1- IRG/LP Dated: J( /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Janimu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nizarn Din, Advocate 

......for information and necessary action. 

(Re2istrar Administration) 



(Registrar Administrati 
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HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLM ENT 

NOTIFICATiON  

No:  E &' 10 IRGILP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Nafeesa Nusrat 

DIo Shri Mohd Iqbal Sheikh 
RIo Village Dandi, Udrana Tehsil Bhaderwah District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

1v0.JK-256-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Dated: I T  /05/2025 

By Order 
(Mohamñiid Yasin Beigh) 

Registr Administrtion 

No: ')._ '3 - - ?? /RG/LP Dated: I S' /05/2025 / 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Doda 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nafeesa Nusrat, Advocate 

for information and necessary action. 
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U1GH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOT IF I CATION  

No:  I( t- e'1.-cIRGILP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Muskan Mehra 
1)10 Shri Prem Kumar Mehra 
RIO H.No 243/4, Shant Nagar, Janipur Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\'o.JK-255-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Mohammad Yasin Beigh) 

Registrar Administ ation 

No: - /RG/LP Dated: / c /05/2025 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Muskan Mehra, Advocate 

for information and necessary action. 

(Registrar Administration) 

Dated: I /05/2025 
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hUGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  1 ( 1 e2- /RG/LP Dated:  iS  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Musaib 
SIO Shri 1-lakeem Mohd Amin 
RIO H.NO 6, Mahik Bagh, Zaindar Mohahla, Habba Kadal 
Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

.v0.JK-254-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

Registrar Administration 

No: 3-5?6 -2-3  IRG/LP Dated: i( /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Musaib, Advocate 

for information and necessary action. 

(Registrar Administration) 



48 

IIIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  f(L( & )-&)--cIRGILP Dated:  1  105/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Musadiq Niaz 

Sb Shri Niaz Ahmed 

Rio Zargar Mohalla, Mundhar, Tehsil Kastigarh District Doda 

has been admitted and enrolled as. an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-253-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Mohammad Yasin Beigh) 

Registr r Administration 

No:  <6 I  /RG/LP Dated: c /05/2025  L 
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Doda 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Musadiq Niaz, Advocate 

for information and necessary action 

(Registrar Administration) 
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1-UGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  r( )e)IRGILP Dated: / ' /05/2025 

    

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Mohd Junaid 
Sb Shri Abdul Majeed 
Rio Jalalabad, Sunjwan, Tehsil Bahu District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-252-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
'-,. 

(Mohammad Yasin Beigh) 
RegistrarAdministation 

No: cc -/RG/LP Dated: /~ /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. MohdJunaid,Advocate 

for information and necessary action. 

(Registrà iinistration) 



46 

IUGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAcJAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: tt 2-c ).- c IRGILP Dated: ( /05/2025 

     

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. MohdAsif 
Sb Shri Noor Hussain 
Rio Near Middle School Sokar, Prori ,Tehsil Kotranka, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-251-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Mohamiiiãd Yasin Beigh) 

Registrr Administrtion 

No: — /RG/LP Dated: (S /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Rajouri 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wino Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Asif, Advocate 

for information and necessary action. 

(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 1S(I e,2_c IRGILP  Dated: 1 c /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Mohd Arish Chandel 
SI() Shri Mohd Aslam Chandel 
RIO Sambal (Rount) Near D.0 Residence, Tehsil & District Udhampur 

has been admitted and enroUed as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\0.JK-250-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 
Registr Administration 

No: f7CIRG/LP Dated: E~ /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Udhampur 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Arish Chandel, Advocate 

for information and necessary action. 

(Registrar Administration) 



44 

LIIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOT! Fl CATION  

No:  / ' ! ) o- IRG/LP Dated:  / /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Mohatashim Nissar Wani 
SIO Shri Nissar Ahmad Wani 
Rio Village Koot Dooligam, Post Office Banihal, Tehsil Banihal, 
District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\0.JK-249-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provsional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.
I 

ByOrder - 
(Mohammad Yasin Beigh) 
Registr,r Administrtion 

No: 2- )— /RG/LP Dated: t  /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohatashim Nissar Wani, Advocate 

......for information and necessary action. 

(Registrar Administration) 



UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )-)--c /RG/LP Dated: I - /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Kumari Mehwish 
DIo Shri Puran Chand 
RIo 707, Bikram Garnai, Bikram Colony (Garhi) Tehsil & District 
U d ham Pu r 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

'so.JK-248-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enro'lment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 1 .  
(Mohammad Yasin Beigh) 
Registraj Administr tion 

No: Dated: /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Udhampur 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kumari Mehwish, Advocate 

for information and necessary action. 

(Registrar Administration) 
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1-uGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAcJAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No:  (o )-t9c /RG/LP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Manisha Gouria 
1)10 Shri Kuldeep Singh 
RIO Village Bathi, Alinbass, Tehsil Ukhral, District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

\o.JK-247-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohamrr1ãd Yasin Beigh) 
Registrar Administration 

No: ç— S2-/RG/LP Dated: ) /05/2025 

Copy forwarded to the: -  
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manisha Gouria, Advocate 

for information and necessary action. 

Dated: I ' /05/2025 

(Registra  ininistratio 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No: /o c IRGILP Dated:  ir  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Manisha Choudhary 
1)10 Shri Sham Singh 
RIO Barota Camp, Tehsil Ramgarh, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-246-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Mohammad Yasin Beigh) 
Registrar Administration 

No: 3i— f Y /RG/LP Dated: 1S' /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association Samba 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manisha Choudhary , Advocate 

for information and necessary action. 

(Registrar  dministration) 



(Registrar A 

) 

ñiinistration) 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:1c6  

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Urnesh Kumar Bhardwaj 
Sb Shri Bhim Sen 
Rio H.No. 487, Patoli Mangotrian Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-283-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order . 
(Moham asin Beigh 

Registrar Administration 

No: )—• — '1 /RG/LP Dated: IC  /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Urnesh Kumar Bhardwaj , Advocate 

for information and necessary action. 

S /RG/LP Dated: 16 /05/2025 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: '-(5 -S /RG/LP Dated:  ) /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Ujjwal Bhuria 
Sb Shri Parveen Kumar Sharma 
Rio Village Meen Charkan, Smailpur, Tehsil Ban Brahmana, District 
J a mm u 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-282-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohamm. o Yasin Beigh) 
Registrar Administration 

No:2_g~4 ( /RG/LP Dated: U /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ujjval Bhuria, Advocate 

......for information and necessary action. 

E_ 

(Registrar Administration) 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 8 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  Lf & :o2-c /RG/LP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Sumritka Bharti 
D/o Shri Gandharb Chand 

Rio Ward No.3, Ladda, P.O Kouri Ladda, Tehsil Moungri, District 
Lid ham pur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

.\o.JK-281-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(IhammãdYasin Beigh) 

Registrar Administrtion 

No: )S t' f6 /RG/LP Dated: I  /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Udhampur 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sumritka Bharti , Advocate 

for information and necessary action. 

Dated: /05/2025 

(Registrar 

) 

ffiinistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: f3 _c /RG/LP Dated:  /  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Simarjeet Kour 
D/o Shri Jagtar Singh 
Rio Near Neelkanth Temple, Greater Jammu, Tehsil Jammu South 

l)istrict Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\rO.JK_28o_2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammnad1in Beigh) 
Registry Administtion 

No: /RGILP Dated: 1, /05/2025 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Simarjeet Kour , Advocate 

......for information and necessary action. 

(Registrá  inistration) 
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hIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar CounciJ under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F ICATI ON  

No: S'L() c -ST /RG/LP Dated: 1f /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Shiv Kumar 
S/O Shri Gharoo Ram 
RIO Sadral Mohra, Bara Khetar, Utterbehni, Tehsil Brahmana, District 
Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name  has been entered under serial 

.\o.JK-279-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: 2-° —?i-IRG/LP Dated: 1  /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Samba 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shiv Ku mar, Advocate 

for information and necessary action. 

1 V 
(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: tLf( - o~ IRGILP Dated: U /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Sharuv Sharma 
S/O Shri Surinder Kumar 
Rio Ward No 4, Tehsil Khour District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-278-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unlesq the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order —) . 

(Mohammàd Yasin Beigh) 
Registrar Administtion 

No: ')-?-7— - -T /RG/LP Dated: k /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 

4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sharuv Sharma, Advocate 

......for information and necessary action. 

. 

(Registrar Administration) 
// 
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IILGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  1 qj e1S /RG/LP Dated:  L'  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Sharia Yasin 
DIO Shri Abdool Yasin Mungur 
RIO Near GP Fund Office, Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-277-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registr Administr tion 

No: 2-' I '1 — )- I. /RG/LP Dated: 1 4  /05/2025 Li - 
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Doda 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sharia Yasin, Advocate 

for information and necessary action. 

,-. 

(Registrar Administration) 



(Registrar Administrtion) 
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1-UGH COURT OF JAMMU & KASHM1R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ~'?9 -c IRG/LP Dated: U /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Shakshi Sharma 

1)10 Shri Rajinder Kumar Sharma 

RIO Village Jakh, Ward No. 4, Tehsil Vijaypur, District Samba. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\To.JK_276_2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order • 

(MohammadYasin Beigh) 
Registrar Administra1on 

No: 2-'o' -( /RG/LP Dated: L /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Samba. 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shakshi Sharma, Advocate 

for information and necessary action. 



70 

UICH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ~2 /RG/LP Dated: f /05/2025 

It is hereby notified that vide High Couit Order Dated 07.05.2025 

Ms. Seema Naz 

DIo Shri Ghulam Qadir Wani 

Rio Sonder Tender, Tehsil Dachhan District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-275-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
(ñharn"macrYasin Beigh) 

Registrar Administration 
' 

No:  -cqg- /RG/LP Dated: U /05/2025 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kishtwar 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Seema Naz, Advocate 

for information and necessary action. 

(RegstrarTAUm inistraton) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  lS- 2.o'2_S IRG/LP Dated:  /.  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Salman Reyaz Mir 

5/0 Shri Reyaz Ahmed Mir 
Rio Bingara, Mirpoora, Tehsil Pogal Paristan District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

v0.JK-274-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Ihami*acrYasin Beigh) 
Registrar Administra,ion 

No: 7—~c'to - /RG/LP Dated: /6 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Ram ban 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Salman Reyaz Mir, Advocate 

for information and necessary action. 

(Registrar Administration) 
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IIIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATION  

No: t? e :oc;  /RG/LP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Rohit Sharma 
Sb Shri Om Parkash 

Rio Firing Lane Bhajwal, Tehsil Sunderbani, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\'o.JK-273-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order . 

(Mohamiulad Yasin Beigh) 
Registrar Administration 

No: 2- - s /RG/LP Dated: t 4 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Rajouri 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rohit Sharma , Advocate 

for information and necessary action. 

Dated: 1' /05/2025 

Th .  
(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:  l3~ .-)--c/RGILP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Rohit Belam 
Sb Shri Balkar Ram 
Rio Ward No. 12, H.No.170, Shiv Nagar Tehsil R.S Pura, District 

J a mm u 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

:Vo.JK-272-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unIes the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order ,. —t 
(MohamrIIadYasin Beigh) 

Registrar Adminis ation 

No: ( /RG/LP Dated: 1 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rohit Belam , Advocate 

for information and necessary action. 
t 

(Registrar AdiiiTnistration) 

Dated: ( /05/2025 



(Registrar Administration 

66 

UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  S L(  o ( IRGILP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Rohini Khajuria 
D/O Shri Vidya Sagar Khajuria 
Rio Village Lohri Chak, Tehsil Marh, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-271-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Moham;. asin Beigh) 
Registrministrtion 

No: — 3 /RG/LP Dated: 1 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rohini Khajuria, Advocate 

......for information and necessary action. 

Dated: /I.  /05/2025 



(Moham Yasin Beigh) 

(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOT IF I CATI ON  

No: 1'?' )- /RGILP Dated: ( /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Rishi Sharma 
S!O Shri Krishan Ku mar Sharma 
RIO Plot No. 161, Ext. Janipur Housing Colony, Tehsil & District 

a mm u 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

Io.JK-27O-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of proviionaI licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar Administration 

No: 'S /RGILP Dated: ( /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rishi Sharma, Advocate 

for information and necessary action 



(Registrar Administrati9n) 

fc'/Acr 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI Fl CATI ON  

No: E~.- .0-c IRG/LP Dated: ! /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Rinkash Singh Rakwal 
SIO Shri Rattan Singh 
RIO House No -1A Shiv Baba Ichhia Niwas, Laxmi Puram Ext ,Lane No 

2,Main Road Chinore, Tehsil & District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

I\ro.JK_269_2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

RegistrajAdminist,ation 
e r 

No: - f /RG/LP Dated: 16 /05/2025  (Si_- 
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rinkash Singh Rakwal, Advocate 

for information and necessary action. 

j 



v-fl .  

(Mohammad Yasin Beigh) 
Registrar Administçation 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: 1-c '2-' IRGILP Dated: C /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Rashad Amin Malik 
Sb Shri Mohd Amin Malik 
Rio Charnalwas, Nixihall, Tehsil Banihal District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name  has been entered under serial 

v0.JK-268-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: )-4 . - '1'7/RG/LP Dated: t /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Ram ban 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rashad Amin Malik, Advocate 

for information and necessary action. 
) 

(Registrar Administration) 



62 

IIICH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N Oil F I CATION  

No: IS&ô ç )-O)—~ IRGILP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Rameez Ui Haq 
SIO Shri Mohd Zaffar 
R/O Kalaban Tehsil Mendhar District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

;\o.JK-267-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of proviional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohamniãd Yasin Beigh) 

Registrar Administjation 
J 

No: -  /RG/LP Dated: t /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Poonch 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rameez Ut Haq, Advocate 

for information and necessary action. 

Dated: / /05/2025 

fl .  
(Registrar  ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  I .2-c 2—c IRGILP Dated:  U  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Raksha Parihar 
DIo Shri Sher Singh Parihar 
Rio Devera Filler Thakraie, Tehsil & District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-266-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of proviional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

Registrar Administration 

No: /RG/LP Dated: 1 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kishtwar 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Raksha Parihar, Advocate 

......for information and necessary action. 

/'A A 
r 

(Registrar Administration) 



101 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising p wers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: ).c L  IRG/LP Dated:  / (  105/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Muneer Ahmad Hajam 
Sb Shri Ghulam Rasool Hajam 

Rio Tarathpora, Tehsil Ramhall, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-306-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order c- 

(Mohammad Yasin Beigh) 
Registrr Administation 

No: 2---ag IRG/LP Dated: f /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mi. Muneer Ahmad Hajam , Advocate 

for information and necessary action. 

I 

(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOT IF I CAT ION  

No:  !~C ).c)-c/RG/LP Dated:  IC  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Mudasir Ahmad 
Sb Shri Mir Muhammad 
Rio Garkote, Tehsil Un, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

:\70.JK-305-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registrar Administration 

No: 3 /RG/LP Dated: /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Baramulla. 

5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 
the official website. 

6. In-charge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 

7. Mr. Mudasir Ahmad, Advocate 
for information and necessary action. 

(Registrar Administration) 
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FIlCH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  IS'2- 2c2- /RG/LP Dated: L /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Muazzam Nasir 
Sb Shri Nasir Ahmad Dar 

Rio H.No 99 Home Lane Sector B Umarabad Peer Bagh Airport Road, 
Tehsil Chanapora, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

.\'o.JK-304-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(MohamirtadYasin Beigh) 

- 

Registrar,.Administra ion 

No: — ' 7 /RGILP Dated: I A /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Muazzam Nasir, Advocate 

for information and necessary action. 

(Regitrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )b2-S /RG/LP Dated: U /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Irfan Ahmad Pandith 
Sb Shri Wazir Ahmad Pandith 
Rio Shirpora Gavegarin New Colney, Tehsil Wagoora, District 
Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-303-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of proviional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(i?ohamiWad Yasin Beigh) 

RegistraAdm inistrion 

No: '2- S•— S- /RG/LP Dated: U /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Baramulla 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. It-fan Ahmad Pandith , Advocate 

for information and necessary action. 

\_____—___' 
(Registrar Administrati 
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[UGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI FICATION  

No: fST 02-c IRGILP Dated: I /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Iqra Jan 
D/o Shri Muzafar Ahmad Sheikh 

Rio Hakura New Colony Badasgam, Tehsil Dooru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.v0.JK-302-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
.—i çjJ- ,_- 

(Mohammad Yasin Beigh) 
Registraj Administratjon 

No: ')-6co? --[4 /RG/LP Dated: t /05/2025 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Iqia Jan, Advocate 

......for information and necessary action. 

(Registrar Administrationj 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  t ic'2S /RG/LP Dated:  f  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Iqra Fayaz 

D/o Shri Fayaz Ahmad Najar 
Rio Najar Mohalla Gasoo, Tehsil llazratbal, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\0.JK-3O1-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Moham mad Yasin Belgh) 
Registrar Administrtion) 

No: 2-ccq - )ioo /RG/LP Dated: ( /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Iqra Fayaz, Advocate 

......for information and necessary action 

(Registrar Administration) 



iinistration) 
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hIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOT IF I CATI ON  

No:  52 )-o?S IRGILP Dated:  7  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Insha Shafi 
D/o Shri Mohm mad Shafi Shigan 
Rio Rekki Chowk Batamaloo Bazar, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

v0.JK-3OO-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order
CA!'- 

(Mohammad Yasin Beigh) 
Registrar Administration 

No: 2-. 1,'.— ?c' /RG/LP Dated: / /05/2025 

Copy forwarded to the: -  
1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Insha Shafi, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  i(- )-)S /RGILP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

1'VIs. Inayat Manzoor 
L)/o Shri Manzoor Ahmad Baig 

Rio Naz Colony Sector A, Tehsil & District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\O.JK2992025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order -.; 
(Moham mad Yasin Beigh) 

Registr.r, Adm inistraion 

No: IRGILP Dated: U /05/2025 /' 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Inayat Manzoor, Advocate 

......for information and necessary action. 

Th .  
(Registra&dministraton) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No: 2--S /RG/LP Dated:  1f  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Bilal Ahmad 

Sb Shri Parvaiz Ahmad 

Rio Khawarpara, Tangdhar, Tehsil Karnah, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-298-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order c ______ 
(Moham mad Yasin Beigh) 

Registrar Administrtion 

No:Sqc-2- /RG/LP Dated: 11  /05/2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bilal Ahmad, Advocate 

for information and necessary action. 

\ 

(Regitrar-*dmTh istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )-o2--/RG/LP Dated: U /05/2025 

It is hereby notified that vide High Court Order Dated 07.052025 

Ms. Basira 
1)/o Shri Mohammad Sharief 
Rio Kani Kadal Chotta Bazar, Tehsil Srinagar South, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

i'soJK-297-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unIes the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Moham mad Yasin Beigh) 

Registr Administration 

No: - --f IRG/LP Dated: U /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Basira, Advocate 

for information and necessary action 

(Re istrarAdministra ion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTI Fl CATION  

No:  ?ç'çc c2-( /RG/LP Dated: 1 /05/2025 

    

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Asra Jan 
Dlo Shri Ghulam Mohammmad Magray 
Rio Rajpora Tehsil Rajpora, District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-296-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(MoharnhIãd Yasin Beigh) 

Registrar Administrajion 

No: 2_ 9 -C /RG/LP Dated: / /05/2025 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Puiwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Asra Jan, Advocate 

for information and necessary action. 

(Registrai*&nThistration) 

f4 
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UIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N Oil F I CATION  

No: 2&-S /RG/LP Dated: U /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Areeba Yaqub Mir 

I)Io Shri Mohd Yaqub Mir 

Rio Athwajan, Tehsil Pantha Chowk, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

iVo.JK-295-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order ). 
(Mohamifiãd Yasin Beigh) 

Registrar Administrtion 

No: 2-~ IRG/LP Dated: U /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Areeba Yaqub Mir, Advocate 

.....for information and necessary action. 

& 

(Registrar Administration) 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  I ,-J )ô -c/RG/LP Dated: ( /05/2025 
(I 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Aqib Majeed Dar 
Sb Shri Ab Majeed Dar 
Rio Noon Pora, Tehsil Pattan, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-294-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Moham mad Yasin Beigh) 

Registrar Administra ion 

No:  -ca — b /RGILP Dated: l /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, NewDeihi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aqib Majeed Dar, Advocate 

for information and necessary action. 

(Registrar dministration) 



-I /'J r. -' 

(Registrar Administration) 
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FIlCH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINACAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  ~ 4 2c-c /RG/LP  

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Aejaz Ahrnad Shah 
5/0 Shri Ab Ahad Shah 

Rio Baharabad Elajin Sonawari, Tehsil Hajin, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.v0.JK-293-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Dated: i /05/2025 

By Order 
(Mohamniàd Yasin Beigh) 

Registrç Administrtion 

No: 2-(36 -'-- IRGILP Dated: 14 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Assocition, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aejaz Ahmad Shah, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  Sc's ev' 2-c /RGILP Dated:  t  /05/2025 
( 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Adhfar Jan 
DIo Shri AltafHussain Bhat 
Rio Dharnambal Bhat Mohalla, Tehsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-292-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order . 
(Mohammad Yasin Beigh) 

Registrar Administation 

No: 2- 5 't .2-'7 — s IRG/LP Dated: / /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Adhfar Jan , Advocate 

for information and necessary action. 

(Registrar Administration) 



c 

(Mohammad Yasin Beigh) 
Registraj Administrtion 

By Order 
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UIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: çL? &-cIRGILP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Abrar Hussain 
Sb Shri Abdul Rashid Ganaie 
Rio Repora Namtehal, Tehsil Chadoora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\'o.JK2912O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: 2Scr2_ IRGILP Dated: h /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abrar Hussain, Advocate 

.....for information and necessary action. 

(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  t 1e.2- IRGILP Dated:  R  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Aaquib Raja 

Sb Shri Siraj Ud Din Khan 

Rio New Colony Serch Chodribagh, Tehsil & District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-290-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provifional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

Registrar Administrtion 

No: 2~1 I — :2- /RG/LP Dated: ! /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Ganderbal 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aaquib Raja, Advocate 

for information and necessary action. 

)• 
(Reg istrè-AelrriThlstration) 



(Registrar ministration) 

L1 
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hIGH COURT OF JAMMU & KASHMIR ANt) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Ath'ocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  1 S' 5- e IRG/LP Dated:  /6  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

\lr. Yogeshwar Singh 
S/O Shri Vijay Kumar 
RIO Ward No 4,Dhar Mahanpur, Teshil Mahanpur, District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-289-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Moham mad Yasin Beigh) 

Registrar Administra;tion 
(/ 

No: 21ot -(-f /RG/LP Dated: U /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kathua 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Yogeshwar Singh, Advocate 

for information and necessary action. 



(Mohamm 
Registrar Administrtion 

Yasin Beigh) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ?- )- /RG/LP Dated: 6 /05/2025 

    

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Waseem Raja 
S/O Shri Raj Wali Sheikh 
R/O Usmaniya Mohalla, BT 1st  , Wani No .5,. District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

I\TO.JK_288_2025  in the roll of Advocate maintained by this Registry. 

The renewallextension of provifional licence/enrollment must be 

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: 2(O - - /RG/LP Dated: /6 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue. of 

Government Gazette. 
4. President, District Court Bar Association , Kishtwar 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Waseem Raja,Advocate 

for information and necessary action. 

- 

(Rgistrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 5 •:Sô IRG/LP Dated: 6  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Vishujeet Singh 
S/O Shri Ajay Kumar 
RIO Village Lotna Palmar, Tehsil & District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.T\ro.JK_287_2025 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

No: 2-~ (Vf—Q,o /RG/LP Dated: U, /05/2025 

Registr rAdministr tion 

I 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kishtwar 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mi. Vishujeet Singh, Advocate 

......for information and necessary action. 

(Re9istrar Administration) 

/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bat' Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  ? 5(? 2c7-ç IRGILP Dated:  f /0512025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Vishal Sagar 
S/O Shri Ram Krishan 
R/O House No 154,Sector-F, Sainik Colony, Tehsil Bahu District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-286-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of proviional licence/enrollment must be  

souqht before the date of expiry unIes the absolute/final enrollment as an  

Advocate is ordered there before.  

- 
By Order 

(Mohammad Yasin Beigh) 
Registrar Administration 

(1 
No: 2-~R'- /RG/LP Dated: /6 /05/2025  \_- 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vishal Sagar, Advocate 

for information and necessary action. 

(Rgistrar Administration) 



I 

By Order 
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FItCH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: o'- /RG/LP Dated:  t6   /05/2025 

It is hereby notified that vide High Court Order Dated 07.05 .2025 

Mi-. Vasav Gupta 
S/O Shri Kuldeep Gupta 
R/O House No-lO, Canal Road Kailasli Nagar, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

.v0.JK-285-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

(MohammadYasin Beigh) 
Registrr Administrtion 

No: 2 r&,/RG/LP  Dated: 1  /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vasav Gupta , Advocate 

for information and necessary action. 

(Registrar dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: ;L(-:j IRGILP Dated: 1 /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Vanshika 

1)10 Shri Sham Singh 

RIO Ward No. 12,Tehsil Ramnagar, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

N0.JK-284-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

Registra Administrtion 

No: 2- < o 7-  /RG/LP Dated: / C /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Udhampur 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Vanshika, Advocate 

for information and necessary action. 

'I-) .  

(Re,gistrar Administrati9n) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFiCATION  

No:  ('( &~ IRG/LP Dated:  (C   /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mi. Shahid Nazir 

Sb Shri Nazir Ahmad Bhat 
Rio New colony Van Gund, Tehsil Narbal, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-321-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order . 

(Mohammid Yasin Beigh) 
Registrardministrtion 

No: J38 /RG/LP Dated: ( /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Budgam 
5. CPC e-Courts, High Court of J&K fld Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shahid Nazir, Advocate 

for information and necessary action. 

(Registrar Administration) 

L 



No: )-~6fl -1-1  /RG/LP Dated: I 
- 

/05/2025 

By Order 
(Mohamiac1-Yâin Beigh) 

Registrar Administr.tion 
Av1 

H5 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI F I GAIl ON  

No: t-)- -c1- IRG/LP Dated: E /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Zayd HaniefWani 

Sb Shri Mohammad HaniefWani 
Rio House No. 252, Maidan-e- ChoguL, Tehsil Handwara, District 

Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

1\To.JK_320_2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zayd Han ief Wani, Advocate 

for information and necessary action. 

(Registrar Administration) 
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I ItCH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTiFICATION  

No: €2- c/RG/LP Dated:  /  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mi. Touseef Nazir Khatana 

Sb Shri Nazir Ahmad Khatana 

Rio Awoora Manwan, Tehsil & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

\o.JK-319-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohamma Yasin Belgh) 

Reg istraAdm in istration 

No: l2tL(6_ /RG/LP Dated: /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Touseef Nazir Khatana , Advocate 

for information and necessary action. 

(Registrar dministration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLM ENT 

NOTIFICATION  

No:  J'c O -IRGILP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Suraya Maqbool 

Dio Shri Mohmad Maqbool Reshi 

Rio Reshi Mohalla Gundjahangir Sonawari, Tehsil Hajin, District 

B an di 0 ra 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-318-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

Registrar,Administation 

No:  2- I o — /RG/LP Dated: 14 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Suraya Maqbool, Advocate 

for information and necessary action. 

Dated: /' /05/2025 

(Registrar  fiiinistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

IRGILP Dated: ! /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Soha Tariq Khan 

DIo Shri Tariq Ahmad Khan 

Rio Rose Avenue Colony, Lane 11 HMT Road, Tehsil Shalteng, District 

Si-in aga r 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

:\o.JK-31 7-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
\\ 

(Mohammad Yasin Beigh) 
Registrar Administration 

No: 2-  i 2 /RGILP Dated: /05/2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Soha Tariq Khan , Advocate 

for information and necessary action. 

(igitraiTAffministration)' 

No: 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  I S' / O IRGILP Dated:  ( /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Showkat Ahmad Wani 

Sb Shri Ab Ahad Wani 

Rio S .K. Bagh, Tehsil B. K. Pora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-316-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order - 

(Mohamiithd Yasin Beigh) 
Registrar Adminisjration 

No: 2-Cl('-'_2 /RGILP Dated: U /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Showkat Ahmad Wani, Advocate 

for information and necessary action. 

1 

(RegistrarAdThinistrationY 



- 

(RegjstràrAfministr4tion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bat' Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  l.S'7- - 2o)-SIRGILP 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Shaista Bano 
D/o Shri Noor Mohammad 
Rio Mohalla Amlook colony, Tehsil Un, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.'o.JK-315-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

Dated: ! /05/2025 

By Order 
(Mohammad Yasun Beigh) 

Registrar Administrtion 

No: 2-' to6 — L /RG/LP Dated: /Z  /05/2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Baramulla. 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shaista Bano, Advocate 

......for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATI ON  

No:  t 20 _c/RG/Lp Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Sana Aijaz Dar 

D/o Shri Aijaz Rasool Dar 

Rio Mandar Bagh Gow Kadal, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

iv0.JK-314-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

Registrar Administation 

No: q/t,C/RG/Lp Dated: ( /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sana Aijaz Dar, Advocate 

for information and necessary action 

. 

(Regitrar Administration) 
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hIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTiFICATION  

No: e Lc/RG/LP Dated: 1 /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Saheba Zahoor Khan 
DIo Shri Raja Zahoor Ahmad Khan 
Rio Shaheed Gunj, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.vo.JK-313-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order . 
(Mohammad Yasin Beigh) 

Registraj Administr,tion 

No: /RGILP Dated: Ic /05/2025 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saheba Zahoor Khan, Advocate 

for information and necessary action 

(Registrar Administration) 



No:  -6o2--  ? /RG/LP Dated: U /05/2025 

By Order cr'P- 
\ 

(Mohammad Yasin Beigh) 
Reg istrajAdm i nistrtion 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  L'?f 2-S IRGILP Dated: /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Saadiya Rafiq 
1)Io Shri Rafiq Ahmad 
Rio Kaprin Lone Mohalla, Tehsil & District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

\o.JK-312-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

soucjht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: -  
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saadiya Rafiq, Advocate 

for information and necessary action. 

(Regitrar Administra,ion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  I o-5IRGILP Dated:  t  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Ms. Reet Kaur Sudan 
I)Io Shri Saranpal Singh 
RIo 288, Ext.1, Lane 3, Adarsh Enclave Trikuta Nagar, Tehsil Bahu 
District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

Vo.JK-311-2O25  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order c
i 

 

(Mohammad Yasin Belgh) 
Registrar Administrtion 

No: 2..-6o?_ / /RG/LP Dated: /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Sringar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K fld Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Reet Kaur Sudan, Advocate 

for information and necessary action. 

(Registrar .ministrtion) 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  !?)-&(  2-)-c /RG/LP Dated: Ic 105/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Peerzada Furqaan Syeed 
Sb Shri Dr Peerzada Mohd Syeed 

Rio Nowgam (Kuthar) Peermohalla, Tehsil Shangus, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.\o.JK-310-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order -7 .  
(Mohammad Yasin Beigh) 

Registra, Administrtion 

No: ?-6 o--ô /RG/LP Dated: (4 /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinaar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Anantnag 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Peerzada Furqaan Syeed , Advocate 

for information and necessary action. 

(RegitrarAdThinistrtion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  1?I c)-c IRGILP Dated:  t  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Vir. Paray Irtiza Azhar 
Sb Shri Manzoor Ahmad Paray 
Rio Raihan Bag (Malwah), Tehsil Kawarhama, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

1\o.JK-309-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unles the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(Mohammad Yasin Beigh) 

Registrar Administr,ation 

No:  . 6 .S' — 6 ?- /RGILP Dated: 1  /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Baramulla. 
5. CPC e-Courts, High Court of J&K nd Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Paray Irtiza Azhar, Advocate 

for information and necessary action. 

1' 

(RegistrarAdministratipn) 
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UIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ~7-o ?-o - /RG/LP Dated: I /05/2025 

   

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Navees Farooq 

Sb Shri Farooq Ahmad Chak 
Rio Khawarpara Tangdhar, Tehsil Karnah, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CD. His/her name has been entered under serial 

.\o.JK-308-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registrr Administra,tion 

No: 2-4 - q /RG/LP Dated: l /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Navees Farooq, Advocate 

for information and necessary action 

(Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  I C( .2-ca-c IRGILP Dated:  /  /05/2025 

It is hereby notified that vide High Court Order Dated 07.05.2025 

Mr. Muzamil Nabi Dar 
Sb Shri Gulam Nabi Dar 

Rio Tekiya-Ba1, Maidani Chugal, Tehsil Handwara, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

\o.JK-307-2025  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
(Mohammad Yasin Beigh) 

Registrar Administr. ion 

No: 2'ô3i—i IRG/LP Dated: IC /05/2025 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association , Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. In-charge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Muzamil Nabi Dar, Advocate 

for information and necessary action 

(Regit raAthimnistration 
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